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JUSTICE DILIP GUPTA 

 

Mr. Dilip Shinde, learned Authorized Representative 

appearing for the Department states that a certificate under the 

scheme has been issued to the appellant for full discharge of the 

tax dues.  The appeal is, accordingly, dismissed as withdrawn. 

(JUSTICE DILIP GUPTA) 
PRESIDENT 

 

 

 

 

(P.ANJANI KUMAR 
MEMBER (TECHNICAL) 

 Archana 

 


